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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate 
myself with this Special Mention. 

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch 
till 2.30 P.M. 

The House then adjourned for lunch at fifty-two minutes 
past twelve of the clock. 

The House re-assembled after lunch at thirty minutes past two of the 
clock, MR. DEPUTY CHAIRMAN in the Chair. 

PRIVATE MEMBERS' RESOLUTION 

Economic Development of Backward States 

MR. DEPUTY CHAIRMAN: Let us continue with the 
Resolution. Now, Mr. Natchiappan to continue and conclude his 
speech. 

SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): 
Thank you very much, Sir. I am concluding my speech with certain 
remarks. This particular Resolution is very important because even 
after passing through half of the Tenth Five Vear Plan, we could not 
achieve certain goals which were set by the Planning Commission. I 
was explaining about taking up a particular district as a nodal district. 
We have a net cultivable area of 4,18,900 hectares. Agriculture is done 
only in 1/4

th
 of it i.e., 1,11,566 hectares. The per capita NDP was Rs. 

14,341, while the State was having Rs. 21,738 for 2002-03. So far as 
human development index is concerned, it was 0.640, the State was 
having 0.657, while India, at National level, was having 0.571. The 
strength of these areas were communication; rich resources; local 
enterprises; domain knowledge; surplus availability of space; research 
institutes, such as, the CSIR labs, universities and other educational 
institutes. Even if so many things are available, these districts are 
called drought-prone and underdeveloped districts. Hence, I request 
that the Planning Commission should select certain districts in every 
State so that the entire programme, enunciated for development of a 
particular district, could be focussed upon properly. And, all the elected 
representatives   should   make   coordinated   efforts   to   see   that   
these 
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programmes are implemented properly. Though the three-tier system of 

panchayat raj has. been introduced, the powers have not been given to them 

by the State Governments. Then how can they manage to. provide drinking 

water facility, health facilities, rural infrastructure and other such things? 

Therefore, we have to find a way-out so that the panchayat raj system, which is 

a part of our Constitution, is implemented with wholehearted support from the 

State Governments. A huge amount is spent for rural development. More than 

two-thirds of the Budget goes to the rural development, Even then they are not 

developed. A lot of money has been pumped into the Rajiv Gandhi Drinking 

Water Scheme. Despite that the drinking water problem could not be solved. 

Hence, there should be a proper panchayat raj system, equipped with all the 

powers, provided in the Constitution, numbering about 29.. All these 29 powers 

should be given to the people so that they can implement the programmes. If 

things happen like this only then these areas can be developed. 

The sample area that I have taken is Sivaganga, from where there had 

continuously been Union Ministers for twenty years, especially the Finance 

Minister. Some State Ministers had also been from that area. Even eight sitting 

Rajya Sabha MPs are also there from that area. Everi then that area could not 

be developed. So, there should be a commitment and team spirit to see that 

certain areas are developed as sample areas, which can be followed at other 

places. 

With these words, Sir, I support this Resolution. I hope the Government 

will take this matter very seriously and would come out with a better plan, at 

least, in the Eleventh Five Year Plan.  Thank you, Sir. 

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Thank you very 

much, Sir, for providing me this opportunity. I wholeheartedly support this 

Resolution, moved by the hon. Member, Dr. Prabha Thakur. The havoc 

created by the drought in Tamil Nadu was so severe that we saw farmers 

committing suicide. It has been reported that even in the fertile district of 

Thanjavur, because of the three consecutive failures of monsoon, there is not 

enough ground water. The Cauvery water dispute has also riot been resolved 

so far. So, the Thanjavur district, which is called the granary of Tamil Nadu, is 

hit by a severe drought. The farmers have been driven to the level of eating 

rats. This has been reported in the newspapers that they could not get proper 

food. Therefore, gruel centres had been set up by various political parties. The 

DMK party also set up gruel centres. , They prepared food in the form of gruel 

and supplied free to the farmers.   So, 
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this was the situation, last season. Though there have been some 
rains, but they are not sufficient. What is happening in Tamil Nadu has 
also been reported in today's newspaper. The ground water is 
increasingly becoming saline. The Palar river has completely dried up. 
The water of Vaigai river has attained salinity. The Coovam River, 
which flows through the Chennai city, is highly polluted because all the 
drainage is dropped in it. There is no water at all in Chennai. The water 
level in the Adyar river belt has also depleted. A study group has 
reported in today's newspaper that the ground water in the nearby 
residential areas of the Adyar stretch, in Chennai, has become saline. 
When this is the situation, we do not know what is going to happen. 
We do not expect rains till November because we get North-West 
monsoons in November. The last three monsoons, as I said, have 
failed. Even if there are enough rains in the coming November, this 
won't make good the losses already suffered by the farmers and the 
residents of the urban areas. As suggested by the hon. Member, Shri 
Natchiappan, the elected members of the Panchayat, elected 
Members of the Legislative Assembly, and the elected Members of 
Parliament should be involved by the Administration. Proper 
committees, gram sabhas and village panchayats should be organized 
to monitor the implementation of drought relief schemes. Whatever 
amount is allocated by the Central Government for the drought relief is 
not reaching the needy people. If such committees of elected 
representatives are formed and they monitor the affairs, the relief 
measures would be effectively implemented. 

Sir, with these words, I support the Resolution.   Thank you very 
much. 

MR. DEPUTY CHAIRMAN:   Do you want to speak, Prof. 
Kurian? But your name is not here. 

PROF. P.J. KURIAN (Kerala): Sir, my name is not given, but if 
you allow me, I would like to speak. 

MR. DEPUTY CHAIRMAN:  Okay, you can speak for five 
minutes. 

��.  
#.  �� .  �� *�� �  : ��, ��	! ���- �� ��� ह��� ?  

MR. DEPUTY CHAIRMAN: The allotted time for the 
Resolution is already over. 

PROF. P.J. KURIAN (Kerala): Mr. Deputy Chairman, Sir, I am 
thankful to you for giving me time in spite of the fact that my name is 
not there in the list.   This is very generous of you, Sir. In fact, l read 
this 
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Resolution just now. I could not read it earlier, but the moment I read it, 
something came to my mind and, I thought, I should share it with you 
here. This Resolution shows the predicament of our people in the 
backward areas. Sir, in our country about 40 per cent of the people are 
living below the poverty line and a majority of them are in backward areas. I 
need not mention the areas which have already been well mentioned in 
this Resolution. But in other areas also, even in cities, there are people 
who are living below the poverty line. There are a number of reasons for 
that. Some of the reasons are mentioned here also. So, I am not going 
into that. 

I would like to bring this point to the notice of the House. When 
we got Independence in 1947, our population was only 330 million, or a little 
bit more. Today, our population is more than one billion. I think, we are 
already next to China with regard to population strength. Within ten years 
or, maybe, even earlier, we will beat China also in population growth. Sir, I 
was thinking, -- it is only my imagination -- had we been able to control 
the population to some extent, what would have been the position of our 
country? When we got Independence, what was the percentage of 
middleclass in the country? The middleclass in the country was, perhaps, 
less than ten per cent. It was five per cent. When we got Independence, 
there was an understanding of middleclass that was only less than five per 
cent. Today, the middleclass in the country is about 40 per cent. If my 
figure is not correct, Shri Jairam Rameshji is an expert, he can correct me. I 
believe, it is, at least, 40 per cent. Sir, at that time, the middleclass 
people were five per cent. It means there were only 15 million people. 
Today, the middleclass people are 40 per cent. It means there are 400 
million people. So, Sir, during the period of 55 years, after Independence, 
we have brought the strength of our middleclass people from 15 million to 
400 million. That is a gigantic development. But, unfortunately, along with 
that, there has been an explosive growth in population and because of that 
we have a higher balance of people to be brought back to the middle class 
income group. Therefore, what is the basic root cause? According to me, 
the basic disease, the basic root cause is the exponential growth of 
population. I fully agree with my good friend, Madam Prabha Thakur, on all 
these suggestions. 

I believe one more important point should also be added to that. 
You may spend any amount of money on development but if the population 
grows at this rate, you will not be able to increase the standard of living of 
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our people. What is the basic issue? It is the purchasing power of the 
people. If you want to increase the purchasing power of the people, at 
some point of time, there should be a deceleration of population. Look at 
the Southern States. I belong to Kerala. According to a UN report, Kerala 
is a State which, with regard to health, life expectancy and all parameters of 
development, can be compared with any European country. Why? One of 
the reasons is education. Literacy is almost hundred per cent there. What 
is the main reason? Sir, the main reason is that population growth has 
been controlled. We have achieved our national target, with regard to 
population growth. Therefore, if population control measures are adopted 
by all the States, especially the BIMARU States, I mean the CQWBELT and 
the undeveloped States, I am sure, our development will be much more 
rapid and we will be able to bring out all our people from the level of 
poverty and give them a better living. But whatever you do according to. this 
Resolution, if population growth is not controlled, we are not going to 
achieve the results. This is the additional point I wanted to add atongwith 
this Resolution. Sir, I have spoken for five minutes. If you allow me more 
time, I will speak more; otherwise, I am satisfied with this point 
....(Interruptions)... Sir, I will finish in two minutes. Therefore, Sir, I request 
the Government of India that effective measures should be taken to 
implement the Family Planning Programme in all the States. Sir, I add one 
more sentence also that according to the latest policy adopted and may be 
internationally accepted, incentives and disincentives in the case of family 
planning have been withdrawn. I do not know why. Incentives and 
disincentives are a must, as far as I understand. Sir, I will finish in two 
minutes. It was when there were incentives and disincentives that Kerala 
and Southern States did very well in population control. Now, according to 
the international understanding we have reached, we have said that we wHl 
withdraw incentives and disincentives. 1 am afraid, is it a conspiracy of 
developed countries? I don't know, because by withdrawing incentives and 
disincentives, the population of the Third World countries will go on 
increasing. I think, we have fallen into a trap. Therefore, the Government 
should examine this question whether withdrawing incentives or disincentives 
is correct or not, I feel that alongwith all other measures, incentives and 
disincentives also should remain, as regards the family planning programme 
implementation. Thank you very much. 

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI 
M.V. RAJASEKHARAN): Sir, first and foremost, I would like to thank Dr. 
Prabha Thakurji for raising such an important issue, as the common man in 
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certain regions continues to face grave problems in his day-to-day life owing 
to climatic, locational, and infrastriictural disadvantages. The focus of the 
development process is to ensure that these distortions* are addressed 
properly though the allocation of resources and initiatives focused on these 
areas are, already, the hon. Members know how our present Central 
Government is putting more emphasis to see that backward region's 
problems are addressed properly. Sir, I would also like to thank Shri 
Sudarsana Natchiappan for his valuable suggestions as well as Mr. 
Sundaram who brought out certain points, as far as Tamil Nadu is 
concerned. He, particularly, highlighted about how Tamil Nadu was facing 
some problems in the area of irrigation as well as in drinking water, which is 
reflected by various things. Just now, our friend Prof. Kurien has raised one 
or two issues. I am happy that he, particularly, pointed to the population 
issue. As the hon. Member said, and as you know, the Government is very 
fljuch concerned, and according to me, Sir, the only insurance against the 
growth of population is to provide education to our women. And his State 
is a finest example because, you have been able to control the population 
because of the fact women are educated and you have the highest literacy 
rate in the country. 

Sir, the Mover of the Resolution has rightly pointed out that the 
problems are aggravated in desert and rainfed areas owing to the low level 
of productivity in these areas. The multi-pronged effort is being made to 
tackle the entrenched problems of availability of water for irrigation and 
drinking. 

As regards restoring traditional water bodies, Sir, she has made a 
very good suggestion. A new scheme had been announced in 2004-05, i.e., 
"Repair, Renovation and Restoration of Water Bodies directly linked to 
Agriculture' with an allocation of Rs. 100 crores. The scheme is a pilot 
project for a larger "National Water Resources Development Project to be 
completed in seven years. Sir, the pilot scheme has an estimated cost of 
Rs. 300 crores, covering fifty districts in twenty-five States. 

As far as interlinking of rivers is concerned, Sir, the National 
Common Minimum Programme has stated that inter-linking of rivers will be 
pursued in a fully consultative manner and comprehensive assessment of 
the feasibility of linking of the rivers of the country will be made starting with 
South-bound rivers. I am sure, our friends, particularly, from the Southern 
States, would be very happy to know about this.  Linking of sub-basins of 
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rivers in the States such as Bihar will also be explored. A Cell has 
been formed in the Ministry of Water Resources for overseeing the 
National Common Minimum Programme implementation. 

Sir, providing potable drinking water to all villages is one of the 
monitorable targets of the Tenth Plan. The National Common Minimum 
Programme has stated that providing drinking water to all sections in 
urban and rural areas and augmenting the availability of drinking water 
sources is an issue with our present Government which has the top 
most priority. About 95.3 per cent of the rural habitations are fully 
covered with water supply, 4.3 per cent are partially covered and .the 
rest 0.7 per cent is not covered, and we are making every effort to see 
that those areas are also covered as early as possible. The allocation 
for the Accelerated Rural Water Supply Programme (ARWSP), Sir, is 
being continuously stepped up, and, for 2005-06, Rs. 4050 crore has 
been allotted for assistance to all the States. Validation of data of fresh 
survey carried out recently relating to slipped back habitations -- from 
fully covered to partially covered and partially covered to not covered -- 
is under progress. Five per cent of the Accelerated Rural Water Supply 
Programme funds are earmarked for the provision of drinking water 
through Desert Development Programme, twenty per cent of this 
programme funds are earmarked for the demand driven community 
participating 'Swajaldhara" Programme. Under this, 90 per cent of the 
capital cost is provided as grant by the Central Government, and the 
rest ten per cent will be taken care by the community. The suggestion 
that ten per cent community contribution can be met through MPLAD 
fund or other Government corpus will dilute the participatory nature of 
the scheme and may bring back the vicious cycle of unsustainable 
schemes due to poor operation and maintenance after their 
completion. Under the Bharat Nirman Programme, Sir, it has been 
proposed to fully cover the 74000 habitations within a period of four 
years starting from 2005-06. The twin problems of sustainability and 
slipped back coverage will be fully addressed through Bharat Nirman 
and regular ARWSP programmes, so as to provide potable drinking 
water to all habitations within a fixed time-frame. Sir, hon. Members 
have expressed concern about the poor irrigation facilities in various 
parts of the country. With the increase in irrigation potential from the 
pre-Plan level of 22.3 million hectares to 93.86 million hectares till the 
end of the Ninth Plan, the country has witnessed irrigation 
development at the rate of 1.4 million hectares per annum in the 
planned development era. The present 
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gross irrigation coverage is about 44 per cent, and even at the ultimate 
stage, it will be only 72 per cent. There is also a large gap of 14 million 
hectares between irrigation potential created and potential utilized. This is 
mainly due to poor operation and management of the irrigation, systems, 
incomplete Command Area Development works, siltation in reservoirs, 
adopting cropping patterns unsuited to the respective agro-climatic zones, 
poor water rates, which do not even meet the normal maintenance costs of 
the systems, etc., to name a few reasons. 

There is a necessity for States to take up and implement 
modernization of projects for restoring the lost potential and avail Central 
Assistance fully under the Command Area Development Scheme for 
completing the Command Area Development works. The States and the 
Centre will encourage farmers to take up cropping patterns suited to the 
relevant agro-climatic zones. 

Regarding monitoring, Planning Commission has already initiated a 
quarterly monitoring of progress of all the Plan schemes carried out by the 
States and the Centre in all the sectors. Sir, hon. Members have also made 
suggestions regarding drought-relief measures, that the Members of 
Parliament and elected representatives should be associated with 
monitoring. Sir, as you are aware, the Rural Development Ministry has 
already issued circulars to see that the elected representatives are put as 
members in the monitoring committees. Thus, this point has been well taken 
care of. 

Regular monitoring of the Accelerated Irrigation Benefit Programme 
is being done by the Central Water Commission and is also being monitored 
by the Department of Drinking Water Supply. The mechanism being is 
focusing on the achievement of Plan targets set by the States and Central 
Ministries/ Departments. One crore hectares are to be brought under 
irrigation as per the Bharat Nirman Programme. The National Common 
Minimum Programme has accorded highest priority to irrigation and all 
irrigation projects are to be completed according to a strict time schedule. 
The Centre is assisting the State Governments in completion of the last mile 
irrigation projects under Accelerated Irrigation Benefit Programme for 
creating bulk potential in the country. The existing programmes may have to 
be modified and up-scaled for achieving the Bharat Nirman targets, which 
we have set before us. 
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Hon. Members have emphasized the problem of prioritisation of 
allocation of water to various uses. The National Water Policy has 
already recommended the water allocation priorities, with drinking 
water getting the first priority followed by irrigation; particularly, 
hydropower and ecology are also being taken into consideration. As 
regards the issue of making 'drinking water' a Central subject, 
consensus is required among the States before any action is taken. 

Sir, as far as agriculture is concerned, Government of India is 
implementing, and is going to shortly, start programmes, which would 
address the problems of agriculture, which is a sector of great concern 
to the rural community. The Centrally-sponsored scheme, "Technology 
Mission for Integrated Development of Horticulture in North-Eastern 
States, Sikkim, Jammu and Kashmir, Himachal Pradesh and 
Uttaranchal", is being implemented for development of horticulture in 
these States. The scheme was started in 2001-02 in which the States 
of Jammu and Kashmir, himachal Pradesh and Uttaranchal were 
included during the Tenth Plan. Outlay for this scheme during the 
Annual Plan 2005-06 is Rs.170 crore. Further, the National 
Horticulture Mission is to be launched in 2005 for which an outlay of 
Rs. 630 crore has been provided during the year 2005-06. A major 
initiative is the programme of Micro Irrigation, which will help conserve 
water resources with enhanced efficiency. A plan provision of Rs. 400 
crore has been made for the programme of Micro Irrigation in the 
Union Budget 2005-06. Another initiative for development of 
agriculture in the arid and semi-arid regions of the country is the 
scheme for Enhancing Sustainability of Dryland or Rainfed Farming 
System. In the Union Budget 2005-06, a plan provision of Rs. 200 
crore has been made for this scheme. Macro Management of 
Agriculture is another important Centrally-sponsored scheme which 
provides flexibility to the States to address their agriculture problems. 
The scheme includes an important component of National Watershed 
Development Project for Rainfed Areas. For the Annual Plan 2005-06, 
Budget Estimate for the scheme of Macro Management of Agriculture 
is Rs. 912.62 crore. 

With a view to promote industrialisation in the backward areas or 
States of the country, Government have operationalised various 
schemes such as Growth Centre Scheme, Industrial Infrastructure 
Upgradation Scheme, Apparel Park and Textile Centres Infrastructure 
Development Scheme. As far as Rajasthan is concerned, I am sure 
hon. Members will be very happy, five growth centres have been 
identified, namely, Abu road, 
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Khara, Dholpur, Bhilwara and Jhalawar. A new centre under the 
Central Institute of Plastic Engineering and Technology is proposed for 
Jaipur, and I am sure all of you will be happy to know about it. One 
apparel park has been sanctioned at Mahal and two centres under the 
Textile Centres Infrastructure Development Scheme at Jasol and Pali. 

Apart from these sectoral initiatives, a major programme was 
initiated in the Tenth Plan for the integrated development of backward 
areas, i.e., the Rashtriya Sam Vikas Yojana. This programme has 
three components, viz. the Special Plan for Bihar, the Special Plan for 
the KBK districts of Orissa and the Backward Districts Initiative, which 
covers 147 districts in the country. You will be happy to hear that a 
plan has been drawn up for each of these districts to fill critical gaps 
with the additional funding. From 2005-06, more focussed attention is 
to be given to the development of backward districts and areas 
through the Backward Regions Grant Fund, which has been set up 
during 2005-06 and about which the announcement has already been 
made. 

You will agree with me that the success of the schemes depend 
on decentralisation of the planning process. This is not something with 
which our hon. Members have been very much concerned. To be 
effective plans have to be prepared by the Panchayati Raj Bodies as 
mandated in the Constitution, any one Master Plan prepared Centrally, 
Sir, we understand, will not be able to attend the manifold 
requirements of our vast country where there are wide variations even 
within districts. 

Sir, as the hon. Members are aware, the Central Government 
has already got a number of different schemes to attend to various 
problems which have been enunciated and referred to by hon. 
Members during this discussion. Sir, the answer, which I have 
enunciated and you would agree with me, is not in new schemes but in 
revitalisation of the implementing structure. The present Government 
has come up with the major focus to deal with the backwardness of our 
country. Therefore, Sir, the process of implementing structure and 
ownership of the development process is on. All of us - the Central 
Government, the State and local Governments -have to work together 
to ensure a better life for our countrymen. It is in this direction we 
would need the support and cooperation of all the Members. 

I, therefore, request Dr. Prabha Thakury/ to withdraw the 
resolution since we are doing this effectively. 
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ह3, �� �� ह� ��#"�; Q0���� ह3 8� �� �� ह� ��"� Q0���� ह3 !�ह� "ह 
��+[�P �� ह�, ��> – �H0P �� ह� �� �?+ – ��K�P �� ह�  J �ह�E�, �� �ह�	 $� 

�� �� �"?�W �m��5 ���� !�ह7 	�� J ह�� ह� �� ��A	� $	B -3��e���� �B��-.��- 
�� ���-� ��, ����� �� 6� �E*�� ह7 	, $� 
�� ����� Q, �� ��+_ ��  5��� �� 
�� ��X� 
���� �� 33 �3�� )�� ��-� �� ���� Q�� ह3 J �� A� ��ह ��+_ ��  
�� �� ?+TE 
���� �� ����� T��� E� ���� $� Q� QE�� �� 6� 10 O�$ �� 
����� "�-� �� 
��� � 5��E�� �>� 8� $� O�$ �� ��� *"o\ ����� 
���:0 ह� �2� "ह �, )��� �� 
������P �� 
! ���  J �ह�E�, )0�� �	
� �� 
*" – ��0��� ����� ��N� /o\� ह3, ����� ���� ��6 Q� ��� �ह� �X� �� 
�ह� ह3 J Q� 6� ���*2�� 8� �B��� ��  
ह+� �� K�
 /���a*� ह3 8� "ह�	 ��  
���� �� K��� �ह� ह3 �� /�� a���; K�
 �� 5 ��5 �� ���� "��� ��, ����� 
����� ह3 �� "� ���� 10 )��?� ���� 50 ह��� O��� E� ���  J /��� )���B� 
8� �75� )���B� ���P ��  ��$ �� ���? �� E��� 
>� ��X� ह3 J A� ��ह �� 
*" – ��0��� ����� �� a���; K�
P �� ��� ��+�!� ��6 �ह� �X� �� �ह� ह3 J 
���6���� �ह�E�, �� Q���  ��T�� �� ������ �	
� �� �� Qaह ���� !�ह7 	�� 
�� "ह E�5� �� A� ����� �� ��6 a���; K�
P �� 8� �"?�W�� �75� )6��"� 
K�
P �� �ह�	 �� ����� �� 
B� ��X��, ह3, "ह�	 
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���� )��� �� ���P �� *"o\ ����� )�9� ह� ���  J f�� �N� !�ह� �"?�W ����*2���P 
�� ��	�E ��W ]��� ह� �� �"0��� ��W ]��� 10 )��?� �ह��� ���? E��� ह�, "ह�	 
���P �� A��� ��6 ��� ���  J �
 �ह �� *" – ��0��� ����� ह3, A��� a���; 
K�
P �� "��, ��6 ��� ��� �� J $� �E� �� $����; �� , �� 
B� ह� E7����� 8� 
*2��� �������� ह3, ���� ह� 
ह+� *"��� ���� ह3 J �� Q���  ��T�� �� ����� �� 
�ह Qaह ���� !�ह7 	�� �� A� ����� �� 8� _� ���+ , ����� "ह E� ��� , E� 8� 
��2 ह� A���  /��"� �E� – �� �� ���� �ह �� Q$ – �E� ������� ह��� ��� ह3 
8� ���� ���� �O�� ह3, "ह @��1 "	�!� �ह ���� ह3 J A�� E�5�� ह+$, ��E ����� 
A� �� �"!�� ��� �� �E� – �� ����P �� �"W� � �ह�, ��P�� ���� ��� ��ह 
)��� ��� E�� ह3, �3�� ह"� ह3 �� �7�� �� ��?�� ह3 J �E� �� �� ����P �� �"W� � �ह� 
8� �� M_ �� 6� �"W� � �ह��, A� �E?� �� !�ह� ���� 6� ��ह �� ��, �"0��� �� 
��, ���7� 
�� 8� �7�� �H� �� $� �-����� 
eB� ��, $� ���?� ��, �X� ह� 
8� �� M_�� �E� – �� )��0��; 
��, �� �7�� �H� �� �-����� ह� J "ह A� ��ह �� 
ह� ���� ��� ���� �� �O�� ह�, "ह�� ��� M����7;. �����  �� "ह �E� – �� ���� J 
�� A� �E?� ��, !�ह� ��!�, ��  K�
 �� ह� !�ह� ��� �� ��  K�
 ��, �ह $� )6�"� ��� 
ह��� J  

 ��M�"�, ����� �� �W ��  �"��� ��  ��$, �M�� �� �W ��  ��$, �� )��� �� 
�ह� ह3, �� 0� @�� �� �ह� ह3, ह� ���� *"��� ���� ह3 J ह�� �S��E ह3 �� ��� 
)��� ����� �� 
�������P ��  ��$ �� �Mह� �H �E� �� ������ E��� �� )��
x�� ह3, 
������ ���	-� ����� ह3, ����� A� �� ?�| /�� ���, ��2 ह� ���� K�
 �� 6� �हg 
�� ��\>� �
��  ह3, �� ����� �
��  ह3, �Mह� Q�K; E��� ह+$, �Mह� ���� 6���E�� 

���� ��$ 8� ���
� ��?�� ��  �� ���.p� ह3; ����� �Mह� 8� ��� ��� �� ���7 
���, )6�"?��� �����  �� ���7 ��� 8� ��2 ह� ����� �ह 6� �+��� !� ��� �� �3�� 
�� M_ �� A� ���.p�P ��  �ह� ����P �� �E�� ���� ह3, �, 
�� E�5�� �� Q�� ह3 �� �� 
�3�� �� �� ��ह �E+���� � ह��� /M� – /M� !��P �� ��� B�A"-. �� �E�� ���� 
ह3 J �� A��� �7�� �e��-��� 6� ��� J A���  ��$ /o\� ह� �� ����� �ह�	 ��  ह��� 
��	�E �� /"�� ����� �ह� �� ����  �����P �� ��� �E ��  �ह�, ��� ��� ��  
�ह�, ��� ���.p� ��  �ह�, ����� ���? Q"	�-� �� �, ह3, ���� ह� 6� �ह E�5 
���  �� �� ���? �� �7�� �E+���� ��� ���.p� ��  �ह�, ��� ����� �� ह� �ह� ह3 �� 
�ह� J Q��� �� ���� घ�W;�$	 ह� 8� ����� ��  �� ���.p� ह3, ��\>� K�
P ��  
�"��� ��  ��$ 8� a���; K�
P �� A	k�*i�!� ��, a���; K�
P ��  �"��� ��  ��$, 
�"���� ���� ��  ��$, A� ���� 
��P ��  ��$,�� 
ह+� ह� Q?� 8� /��K� �5�� ह7 � 
8� �� Q?� ���� ह7 � 8� ����� �� ����, ���� 8� ���.p� �� E�5�� ह+$, �+ �̂ 
�" "�� ह3 �� A� �E?� �� �7�� �G���� ��, �ह� /�+���, ���. ह��� 8� ���� �ह 
E�5��� �� �2�� 8� ���� �� ��, /M�� �ह� ह3 J A� /��K� ��  ��2 �� /��� �ह 
����m�7?�, �ह �	�m� "��� ���� ह7 	 8� ����� �� 0M�"�E E��� ह7 	 J 0M�"�E, 
���6���� �� J  
 
 %#� - # �� � � 3� �# > �E 
�
 (���*2��) : �� A��� ��2.� ���� ह+$ �	
� 
�ह�E� �� �ह ����� !�ह7 	�� �� Q��� �� ��	! a�2 ��-�. ���$ ह�, ह���� 
������ �� 
A��� �3 �� "	�!� �� �E�� ? ...(. � �/ �� )... 
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[29 April, 2005] RAJYA SABHA 

%# � 
, � �
*-  : �ह� – �ह� J �ह �+ \ �ह� ...(. � �/ �� )... Dr. Prabha 
Thakur, are you withdrawing the Resolution? 
 

� �. �� � � ��� � : ��, �� /��� �	�m� �"�>e ���� ह7 	 J  

MR. DEPUTY CHAIRMAN: Does she have the leave of the 
House to withdraw the Resolution? 

The Resolution was, by leave, withdrawn. 

Extension of benefits of reservation to scheduled tribes in NCT 
of Delhi and other States where they are not available 

MR. DEPUTY CHAIRMAN: Now, Mr. Moolchand Meena to 
move a Resolution regarding need to give benefit of reservation in 
employment. 

 
%# �( 
  1 23  � #+ � (���*2��) : ���6���� �ह�E�, �� ��S����5� �	�m� ���*2� 
���� ह7 � :-  

“A� ��� �� T��� �� �5�� ह+$ �� 6��� �� �	�"0�� ������  8� 
�!��G�� �?K� ��  ��$ ��C�� �*2��P ��ह� ��".���� ������ 8� 
�?K; �	*2��P �� /�+�7�!� �������P ह��+ Q�K; ह��+ ��6 E��� ��  ��$ 
�	�"0�� ��  /�+o\�E 342 ��  /0��  �� ����P �2� �	घ ���� K�
P �� A� 
�	
	0 �� /�0�7!��$	 ���� �� �, ह3, ����� E+6#��"?, �� ��6 ��[i�� 
���0��� K�
 �Em�� �� "WY �� �ह �ह� /M� ����P ��  /�+�7�!� ������ ��  
���� �� /�+o\�E 342 ��  /0�� /�0�7!�� ��  /6�" �� �ह�  ��� �ह� ह� �2� 
f�� ह� �*2�� /M� ����P �� 6� Q �ह� ह3 ��P�� $� ���� ��  /�+�7�!� 
������ ��  ���� �� E7��� ����P �� �	घ ���� K�
P �� Q�K; �� ��6 �ह� 
��� �ह� ह3, /�j ������� Z�[- �� ?��W� 8� ����K� /�+�7�!� ������ 
�� ��".���� ������ 8� ������ �2� �!��G�� �	*2�R	 ��ह� 
?3K�;� �	*2�R	 �� Q�K; ��  �"�0�S�� /�0���P ��  "	�!� �5� �� �ह� 
ह3, �ह �6� ����� �� Qaह ���� ह3 ��  "ह �"0��� 8� )?����� ����P 
��  ]��� �ह �+��� !� ��� �� ��[i�� ���0��� K�
 �Em�� �� �ह �ह� 
/�+�7�!� ������ ��  ���� �� ������ 8� ?3K�;� �	*2�R	 �� Q�K; ��  
��6 �E�� ���� 8� $� ���� �� �	घ ���� K�
 �� /�+�7�!� ������ �� 
�	�7;. E�? ��  ��$ /�+�7�!� ������ ��^�  ��$J” 

 
 ���6���� �ह�E�, �+ �̂ �ह �"?�W �	�m� A���$ ���� �� Q" ���� ह+, 
�� /�+�7�!� ���� 8� �� ���� ��  ��� ?���:E�P �� 6�E – 6�" ��  �?��� �ह� ह3 
8� QC2� �2� ������� �"��� ��  /"��P �� 6� "	�!� �ह� ह3, �����  ���;�� 
*"O� *"�	
�� )��9� ��  ��� ��� ��"�R	 �� A� ��+E��P �� ��6� ��, )�����0G" 
�ह� 2� J n� ��.$�. 
�"� �� 1992 �� $� �" K; ���� 2� J ����  /�+��� 1935 �� 
/�+�7�!� ����//�+�7�!� ������ �� )�����0G" �� "� 1% 2� J �
 �� E�? �� 
���	L�� �� ���� �ह*�� 40 )��?� ��  ���
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